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NOTES OF THE REGISTRY 

-' 

ORDERS OF THE TRIBUNAL 

1 	••r• 

ird Mr,S,Das, the Counsel for the 

Applicant and Mr.E.Dash, learned .Addjtioriai 

S iing Counsel app eing for the Respondents0  

The 	plicont a Post...Graduate in Hjstrr 

::r: 	year 1992, was n search of an 

eipicient, By N)ti.:i jtiQtl •zlt.31.08,1998 of the 

:tal Dartiient (Sup. 	 of Post officas 

Cuttack North Divjst,a) 	.c)St of Extra 

Darterital Branch Post Master for Bhahuda 

WE Pranch Post office under Iianpa1 Sub-Post office 

aS sought to be filled up; for which the 

c:rU 1:it's, T 	i\o - J ct 	i 3. for t 	Li 

post. Th Respondents/Jcp at'thi ecit, however, 

cnccl1ed the selection under the said 

otificaticri dt.31.08,1998 arid renotified the 

soi I Ocancy un er another Jotification 

Jt.19.O1,1999, The A p4icaut again bece a 

canlidate fci: the said pst under the secon1 

Notification 3t.19.01.1999. However, he wgs not 

selectod. By filing the present cciinaJ. 

\pp1ication, under Secttbthi...19 f- Aniriistr ative 

Tribunal Act,l985, the epUcant has, vortually, 

challenged the cancellation of the selection 

iroCesS Initiated under first Notj ficatiori 

Tt is the case of the Applicar.L thdt 

.st date of receipt of the applications 

nier first Notification dt.31,08.1998 Was 

3O,O,1998 and he having applied for the - d 

st 	(and 	 t 
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can1Ldates having applied fc: the said 

post before 30..19980, the said AdveriisLneflt/ 

Noti. fication dt. 31.08 • 1998 cugh n 	tohave 

been cancelled. It is a fu-c -t her case of the 

Applicant that had the se1ec.Lon under 

Notjfj:a dt. 31 cd 

be :c'u1;1 	iTa b 

It is the case of the Respondents, 

s disclosed in the countc, that the first 

A,Tartseflt/NOtifiCatiOn dt.31.08 .1998 

£iinj te last date to be 21.09.1 ' 

( and not 30.09.1998) and in cder ho 

substantiate that 21.09.1998 was the. a'..'t oft 

dat, the Resuondecits placed bethi: e ut 	at the 

hearing, the oicjinal recr ixnenb file of the 

Darbicnt from Jhich the Advertismen' 

iNotif:ic::iendt,3L03,1998 was issued ; :hicb 

dj.s;1eyed the tb that t.he AdvemenY 

NOLifi COtIOn d4-.31,08.1998 required t"Ile  

t 	

candidates to 1ut hheir applications befoth 

21091998. As a consequence, it appears ht 

the ?piicant was totally mislead himself b' 

treating the last date of application to ha 

30,09.1998. 

iiaT j bL 	L 	act 	Li the 

original doCmflt (Advertis ent/Notificatiee 

dt.3i.0 . iTh) :be Advocate h)r the 	plica:t, 

in the niJst 	the hearing, prayed fot 

io 	Co thwithdrawal of this Origini1it  

frc of the said Lrayer of the Advcot tmr 

the kp1icant, for withdrawal of this 

continued 



NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

A 

Cjii1 	 t 

S 	 O COStS, 

Sena conies of this order to both th: 

rarti's and to the Counsels of both the prf; 

VICE CIiIRM? 

I 
K.. R.Vl,-_ '.-lA:NTY  
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